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Sir,

Kind reference is invited to the Public Notice No. RA-14026(1 1)/2/2018/CERC dated 6
August, 2019. In this regard, the submission of SRPC Secretariat is attached for your kind

consideration.

Thanking You.

HaETI/Y ours faithfully,
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(Tdrelsl/ A. BALAN)
FeEgaad/Member Secretary



ANNEXURE (1/2)

SRPC SECRETARIAT’S COMMENTS REAL-TIME MARKETS FOR

ELECTRICITY

1. Time frame to revise the requisitions

SRPC secretariat’s suggestion

The window to freeze the schedule for RTM is required as the URS can be traded in RTM
by generator or if required surplus can be traded by beneficiary itself. However, the
clearing in RTM is not certain therefore one more window as per existing practice to
change to schedule may be retained at 4 time blocks after the RTM market is cleared.

Regulation 6.5.18 of IEGC and Regulation 13(B) of Open Access Regulations needs to be
reworded accordingly.

The reasons for the suggestion:
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In the draft Regulations, it is proposed to close the scheduling window at 7 or 8
time blocks before the delivery to the beneficiaries. This translates to 76 minutes
and 91 minutes respectively, the beneficiaries will not be able to modify their
schedules. This is against the flexibility at 31 minutes available to beneficiaries.
It has been pointed out that next window of RTM will be available to
beneficiaries. The clearing in RTM market is not certain.

The Objective of coming closer to Real time is not-being met.

The_integration of Renewable Energy (RE) may be affected. Sudden drop in RE
may not be met through RTM if bid is not cleared. Sudden rise in RE may not be
cleared in market.

If one more opportunity is given to beneficiary to balance its surplus/deficit after
RTM is cleared and its load and RE position would be more close to real time it
would help the system operator.

The beneficiaries schedules may be frozen from the start of RTM auction till the
market results are cleared and published.

Each SLDC is required to maintain secondary and tertiary reserve, it may not be
possible to use these reserves at 76 & 91 minutes prior, RTM would be cleared
subsequently. Reserves deployment is to be taken up after all market products are
cleared.

It will benefit the generators as uncleared volume would be available to
beneficiaries as URS.

Presently, the DC revision in case of forced outages is carried out within 4 time
blocks. With this proposed RTM framework, it will be corrected in 7% or 8™ time
blocks. This would result in the Grid operation with deficit generation for longer
duration of time which is not desirable from Grid security point.

There is proposal to_move towards 5 minute scheduling which can be beneficial
only if decisions are taken close to real time i.e. within 4 time block period as per
the present procedure. However, in the proposed framework the scheduling
decisions are frozen 7 to 8 time blocks earlier and RTM clearing is uncertain.
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2. Complete URS can be traded in RTM by Generator

SRPC secretariat’s suggestion:

Each SLDC is required to maintain secondary and tertiary reserves. It may keep the
reserve in ISG stations also depending on merit order, ramps etc. Therefore, only the
quantum for which NOC is received from SLDC could be bided by generator in RTM.

Concerned Clauses in JEGC, Open Access & Power Market Regulations need to be
reworded to implement the same:

The reasons for the suggestion:

2.1 Usage of reserve by SLDCs needs to be facilitated through Regulations.
2.2 Reserves can be utilised only after all the market products are cleared.
2.3 Only for NOC quantum, the generators should be allowed to bid.
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